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New Dolhis this“the 27 dey of Octobery?99%
HON 'BL E MR. Se Re ADIGE, VICE CHRI A AN () o
HON 1BLE MR.KULOIP SINGH,meMBER(I)

Mangal Singh

s/o sh.lagat Singhy

R/o=-He 111, Rajnagar=11,

Ppalam Oolony, ;
Neuw D1h1-45 cocoe 0o mplicaﬂto

(By adwcates shri Uo Sri vastava).
\la rsus

Union of India
through

1/ The Secretary,
Ministw of Ralluay,
Rail BhaUd"

New Melhig

2. The Divisional Railusy Manager(P),
JhQ‘S’-Q .

3. The Senior Divisional perconnel Officer,
™ Jhepst( Central Ralluway)e

4, The'El‘ectrlcal foreman Maintenagncey

Central Ralluay, ]
Faridab ad oeees Rospondentsd

| (By_ adwcate: Mrs. BoSunita Ra0 ).

~ _OROER :
HON *BLE MR, So Ry ADIGE, VICE cHgIFI'Igggg)g :

rpplicant impugns respondants’ o rder

dated 27.11,97 (annexure=a/1).

24 By the aforaseid order applicant has
besen transfeired on promotion f rom the po st of
Linsman 11 uhich he was holding at Jhensi in the
scale of M 1200=1800/~ to tho post of Linonan 1
in Gualior in scale of Rt 320-2040/ =

3. ppplicant contends that pecauss tho tuwo

x>
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grades of Linesman I1 ong Line: Man I havo DOGR
merged into one scale of Rs,4000-6000 consequent to
the recommendations of the vth pay Oommission, tho

transfer on promotion is illegalg¢

4, No rule or instructions has becn cited to
@stablish the illegality of the fmp uanad ordsré
Trgnsf‘er is an incldenco of service and adnit tadly
applicent is lieble to serve within the 0ivisiond

It is yell settled that transfer ordsrs should not
be intarPerred uith by Oourts/ Tribunals wnless the
same are tainted by malafides or in violation of
statutory ruless No violation of any statutory rulo
has been brought to our notice, and no malafides

have bagh alleged. Respondents havd correctly
pointaed out that the fact that the Vth pay Commi ssion
has marged the two gJrades of Linemen II and Lino Man I

des not make the impugned ordsr Anfimoe

5. thdor the circumstence tho impugned order
warrants no interferencae, and the rulings in 1996 (6)
scC(L &S) page 340 para 8 and 1995(4) SCC 462 para 9

relied won by applicants?® counsel do not advance

his cased
6, ~ The O A. is dismissed. No costs.
| | /ﬁf/oa -
( KuLpIp SINGH ) ( SoR.ADIGE )
memseR(3) VICE CHAIRMAN(A) o
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